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ORDER DATED 784 2-2001.

The applicant whe was working as
Extra Departmental Branch Post Master, Kadadiha
BO ,Keonjhar and retired in the meantime,has
filed the present Original Applicatica fer a
directicn to the Respondents to correct the
date of birth of applicant on the bDasis ©f his
transfer certifieate filed at Annexure-3/l,Heard
shri s.C.Mishra,learned counsel fer the applicant
and shri A.K.BCse, learned Senior Standing Counsel
for the Departmental RespOndents.During the
course of hearing, learned counsel for the
applicant submitted that he | wants to make a
detailed representation pbefere the authorities
for consideration of the same in accerdance with
law.In view of the specific submission made Dy
learned counsel for the applicant and alse on
hearing the submissions made DY Mr.B@se,
Learmed Senior standing Ceunsel for the Deptt,
without expressing any epinicn on the merits of
| B ety
this case,at this stage, the applicant 1s =
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to make a detailed representaticn to the autlorities
highlighting all his grievances within a periead of
two weeks from teday and in case such a represen-
tation is filed, the Departmental Respondents are
directed te consider and dispose of the same |
in accordance with law within a pericd of wo
months thereafter,

with the above opservations and

directiens, the OA is disposed of.,NO C\lﬁf?
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